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NHRC Seeks Report on
Child Torture in UP

The National Human Rights
Commission (NHRC), India took
suo motu cognisance of a media
report that a 5-year-old boy
studying in a private school was
subjected to torture and inhuman
treatment by his teacher in
Varanasi district, Uttar Pradesh.
The commission issued notices
to the UP Chief Secretary and
Varanasi Police Commissioner,
calling for a detailed report on
the matter within two weeks. The
report is expected to include the
status of health of the victim boy.
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UP CongchiefurgesNHRCto
orderindependentprobe
intocasesagainstjournalists

STATESMAN NEWS SERVICE systern. He said that ifjoumalists
Lescknow, 310y are unable to report fearlesshy

on issues of public interest, it
Uttar Pradesh Congress would adversely affect
Committee President AjayRai  demiocratic accountability and
has written to the Chairman  citizens’ rights. i alleged that,
oftheNational HumanRights  over the past few vears,

Commission {(NHRC),
demanding an independent
criminal cases filed against
joumeilists dipital mediaworkers,
and freelance reporters in Uttar
Pradesh. He also sought the
Commission’s intervention in
the matter. In his letter, Rai
statedthat freedom of expression
and independent journalism,
puaranteed under Artide 1(14a)
of the Constitution, are the
cormerstones of a democratic

numerous criminal cases have
been registered and police
actiontaken againstjournalists,
digital media workers.
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NHRC TAKES COGNISANCE OF
DEATH OF 2 PERSONS

The National Human Rights
Commission (NHRC), India took
suo motu cognisance of a media
report that on July 26, 2026, a
sanitation worker and a security
guard died after inhaling toxic
gases inside a sewage treatment
plant at a residential society in
NOIDA, UP. The commission
observed that the contents of the
media report, if true, raise issues
of violation of human rights.
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~ NHRC Probes Fatal
- Assam Factory Explosion

- The National Human Rights

- Commission (NHRC), India

- took suo motu cognisance of

- amedia report that on July

- 26, 2026, four workers died

- and two others were severely

- injured in an explosion at a metal
- processing factory in Cachar

-~ district, Assam. Reportedly,

- molten metal spilled over the

. workers after the explosion. The
- commission observed that the

~ contents of the media report,

- if true, raise serious issues of

- violation of human rights.
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NHRC registers private case over FCRA Bill 2026
NHRC moves to examine FCRA Bill 2026 concerns.
News Desk | Published: 31st July 2026 7:52 pm IST

A private pro bono case has been initiated by Hyderabad-based advocate Yennam Balachander Reddy before the
National Human Rights Commission (NHRC), raising concerns over the alleged human rights and constitutional
implications of certain provisions of the proposed Foreign Contribution (Regulation) Bill, 2026. The matter has
been registered with Case Number: 792/90/0/2026 by NHRC on July 27, 2026.

The proceedings highlight concerns regarding the balance between regulation of foreign contributions and the
protection of constitutional freedoms, institutional autonomy, and the lawful functioning of minority and
charitable organisations.

The petitioner has submitted that any legislative framework that disproportionately affects religious minorities or
interferes with the independent functioning of institutions requires careful examination in the light of
constitutional principles.

According to the pleadings made before the NHRC, the proposed Bill seeks to introduce changes to the foreign
contribution regulatory framework by granting extensive powers to the Central Government. Concerns have been
raised that such powers, if not supported by clear guidelines, procedural safeguards, and independent oversight,
may lead to uncertainty and possible misuse.

The petitioner has specifically highlighted provisions relating to the denial of FCRA registration or renewal on
undefined grounds, possible government intervention in the affairs and assets of organisations after cancellation
or other administrative actions, and the need for an effective and independent appellate mechanism.

The proceedings contend that any authority to assume control over private or institutional assets must strictly
follow due process of law. It has been submitted that absence of adequate safeguards and independent review
mechanisms may affect the ability of organisations to seek effective remedies against administrative decisions.

The petitioner has further stated that while regulation of foreign contributions is necessary for transparency,
accountability, and national interest, such regulatory measures must not undermine constitutional guarantees or
restrict legitimate activities of organisations engaged in public service.

Impact on Christian charitable, minority institutions

Christian charitable institutions in India have historically contributed to society through education, healthcare,
orphan care, elderly care, tribal welfare, rural development, disability support, and humanitarian relief
programmes.
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Many such institutions undertake social service activities through legally regulated funding mechanisms,
including foreign contributions received in accordance with applicable laws. Their services often benefit
vulnerable communities across religious and social backgrounds.

The petitioner has submitted that uncertainty in regulatory procedures may affect institutions that rely on foreign
contributions for charitable activities and public welfare initiatives.

The proceedings refer to constitutional protections under Articles 14, 19(1)(c), 21, and Articles 25 to 30 of the
Constitution of India, along with principles of natural justice, while seeking greater safeguards for minority
institutions and civil society organisations.

The NHRC has been requested to examine the human rights implications of the proposed legislation and consider
seeking reports from relevant government authorities, including the Ministry of Home Affairs, Ministry of Law and
Justice, Ministry of Minority Affairs, and Department of Legal Affairs.

The petitioner has also sought recommendations for clearer guidelines, limitations on excessive discretionary
powers, protection against arbitrary interference with institutional assets, and establishment of a robust,
independent, and time-bound appellate mechanism.

The issues raised in the proceedings involve broader questions concerning the relationship between regulatory
authority and constitutional freedoms. The final outcome will depend upon the examination by competent
authorities and any further legal proceedings that may follow.

Potential impact of case outcome on Christian Charitable activities in India

The outcome of this case may have wider implications for Christian charitable activities across India, particularly
for institutions engaged in education, healthcare, social welfare, and humanitarian services. If the issues raised in
the proceedings result in clearer regulatory guidelines, stronger procedural safeguards, and effective
mechanisms for review of administrative decisions, it could provide greater legal certainty and institutional
confidence to Christian charitable organisations operating within the constitutional framework.

Such safeguards may help ensure that schools, hospitals, orphan care centres, elderly care facilities, rural
development programmes, tribal welfare initiatives, and other humanitarian projects continue their services
without unnecessary disruption, while maintaining transparency and accountability under the law. A balanced
legal framework can also strengthen the ability of Christian institutions to continue serving vulnerable
communities across India, irrespective of religion, caste, or social background.

At the same time, the case highlights the importance of ensuring that regulatory oversight of foreign
contributions remains consistent with constitutional values, due process, and the principles of fairness, so that
legitimate charitable activities are protected while accountability requirements are effectively implemented. The
case is pending for adjudication.
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Rai seeks NHRC probe into cases against UP journos
TNN | Jul 31, 2026, 12.34 AM IST

Lucknow: Uttar Pradesh Congress president Ajay Rai on Thursday wrote a letter to National Human Rights
Commission (NHRC) chairperson seeking an independent inquiry into criminal cases and police action against
journalists, digital media workers and freelance reporters in the state.

In his letter, Rai said freedom of expression and independent journalism were fundamental to democracy and
criminal action against journalists could affect public accountability.

Rai cited the FIR registered against senior journalist Abhishek Upadhyay at Hazratganj police station on June 27,
besides referring to earlier cases involving Upadhyay, journalist Mamta Tripathi and journalists associated with
The Wire.

He also referred to cases registered against Alt News co-founder Mohammed Zubair and late journalist Vinod
Dua.

Rai said the Editors Guild of India and Committee to Protect Journalists had also expressed concerns over legal
action against journalists.

He urged the NHRC to examine cases against journalists, digital media workers and independent reporters in UP
from 2020 onwards and seek a consolidated report from state govt and police chief.

He also sought consultations with journalist bodies and civil society groups before issuing recommendations to
safeguard journalists' constitutional rights.
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The South First » Telangana
NHRC directs Centre to act on illegal mining complaint against firm linked to Telangana Minister Ponguleti

The complaint alleges that Raghava Constructions India Private Limited has been carry carrying out round-the-
clock excavation and transportation of stone and concrete material in the Manasa Hills area.

Sreshta Ladegaam
Published Jul 31, 2026 | 9:30 PM — Updated Jul 31, 2026 | 9:30 PM

Synopsis: The NHRC has directed the Union Ministry of Mines to act on a complaint alleging illegal mining near
Hyderabad's Manasa Hills by Raghava Constructions India Pvt. Ltd., a company associated with Telangana Minister
Ponguleti Srinivasa Reddy's family, and submit an action taken report within eight weeks. The complaint alleges
that the company carried out mining without statutory clearances and accuses state government departments of
failing to act despite the alleged violations.

The National Human Rights Commission (NHRC) has directed the Union Ministry of Mines to take appropriate
action on a complaint alleging illegal mining near Hyderabad’'s Manasa Hills by Raghava Constructions India
Private Limited (RCIPL), a company associated with Telangana Revenue, Housing and Information & Public
Relations Minister Ponguleti Srinivasa Reddy’s family.

In its 30 July direction, the Commission instructed the Ministry to involve affected residents of Rajendranagar in
the process and submit an action taken report within eight weeks.

The complaint, filed on 4 March 2026 on behalf of Rajendranagar residents, alleges that RCIPL has been carrying
out round-the-clock excavation and transportation of stone and concrete material in the Manasa Hills area near
the Outer Ring Road in Rajendranagar, Ranga Reddy district, without statutory clearances. The company is headed
by the Minister’s brother, Prasad Reddy, and son, Harsha Reddy.

According to the complaint, the company did not possess consent from the Telangana State Pollution Control
Board, environmental clearance, a mining or quarrying lease from the State Department of Mines and Geology,
an explosives licence, or other mandatory approvals from local civic bodies and government departments.

Allegations of official inaction
The complainant alleged that several government departments had failed to act despite visible violations and
questioned whether rules were being applied unequally to politically connected operators.

The complaint sought directions to Shri Ujjwal Tah, Chief Inspector of Mines and Director General of Mines Safety,
to halt the alleged illegal mining and initiate proceedings under the Mines and Minerals (Development and
Regulation) Act, 1957, as amended in 2015.
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Allegations of illegal mining against Raghava Constructions were first raised earlier this year by senior Bharat
Rashtra Samithi (BRS) leaders, including former Minister T Harish Rao, who demanded a House Committee
inquiry.

The company had denied the allegations, stating that the mining activity had been wrongly attributed to it
because a crusher leased by it to Sree Tirumala Metals was being used at the quarry.

In May 2026, the Hyderabad Disaster Response and Asset Protection Agency (HYDRAA) conducted raids on
multiple illegal mining sites and quarries across the city and seized machinery. Equipment belonging to Sree
Tirumala Metals was among those seized.

Separate land and corruption allegations
Apart from the mining allegations, Raghava Constructions has also faced allegations relating to land
encroachment and corruption.

The company'’s stake in Raghava Sewerage Project Pvt. Ltd., a joint venture established to construct 22 sewage
treatment plants within the Hyderabad Outer Ring Road limits, was increased to 51 percent after receiving State
government approval. The decision drew allegations of corruption and abuse of power.

In 2025, residents of Raviryal village in Rangareddy district filed a writ petition in the Telangana High Court
alleging that the Telangana State Industrial Infrastructure Corporation (TGIIC), through Raghava Constructions,
had undertaken illegal development on their land. The High Court passed an interim order restraining the move
to dispossess the landowners and described the action as “high-handed, mala fide, illegal, and arbitrary.”

(Edited by Dese Gowda)
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NHRC Reviews Child Protection Mechanisms in Tawang District

During his visit to Tawang, NHRC Member Priyank Kanoongo reviewed welfare schemes, child protection
mechanisms, and advocated mother tongue-based early childhood education.

Last Updated: 31/07/2026

TAWANG,- National Human Rights Commission (NHRC) Member Priyank Kanoongo on Friday interacted with
Heads of Offices of Tawang district and reviewed the implementation of government welfare programmes,
human rights initiatives, and child protection mechanisms during his official visit to the district.

The meeting was held at the Conference Hall of the Deputy Commissioner’s Office, where Deputy Commissioner
Namgyal Angmo, welcomed the NHRC Member and presented an overview of Tawang district, covering its
geographical profile, demographic characteristics, administrative structure, and ongoing developmental
initiatives. Various departments also delivered presentations on the implementation of key welfare schemes and
public service delivery.

During the interactive session, Kanoongo held detailed discussions with Heads of Departments on the effective
implementation of government welfare programmes, with particular emphasis on protecting and promoting
human rights and child rights.

He reviewed the functioning of the Child Helpline, implementation of the Protection of Children from Sexual
Offences (POCSO) Act, the role of the Child Welfare Committee, and the status of various child protection and
welfare schemes in the district.

Emphasising the importance of ensuring that welfare benefits reach the intended beneficiaries, the NHRC
Member called for stronger coordination among departments. He also urged officials to adopt a more sensitive
and responsive approach while addressing issues affecting vulnerable sections of society, particularly children.

Highlighting the role of language in a child’s development, Kanoongo advocated for mother tongue-based
education in Early Childhood Care and Education (ECCE). He said that learning in one's native language
strengthens cognitive development, preserves cultural identity, and builds a strong foundation for lifelong
learning.

The interaction also provided an opportunity for departmental heads to share best practices, discuss local
challenges, and exchange suggestions for strengthening institutional mechanisms aimed at safeguarding human
rights and promoting child-friendly governance.

During his visit, Kanoongo is also scheduled to attend the Two-Day Regional Convention on Child Rights,
organised by the Arunachal Pradesh State Commission for Protection of Child Rights (APSCPCR) in Tawang. The
convention has brought together Chairpersons and Members of State Commissions for Protection of Child Rights
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from across the Northeast to deliberate on regional cooperation for strengthening child rights protection.

The district administration stated that the visit reaffirmed the commitment of the NHRC and the district
administration towards effective implementation of welfare programmes, strengthening child protection systems,
and upholding the constitutional values of justice, equality, dignity, and human rights.
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IR URLAUSNHRI TR TGl IR bl @iehk NHRC Ugd 3757 I, el STig ehl ATl
Bybhadasdesk Published 4 hours ago

TGS, | SR UL HiT 3TeTET 35T I 7 AL AR SMRT (NHRC) & 3rezrel ot I fogek weer & u=en, f3fSiea #ifgar
T 3R T RUIERT & fReATE gt suRifaes shrRarsal UR fKidr SIdTS 81 S=8ivt 377 AT ol Wa= 3fiR e Sira e & 4y
AR STANT T 3Taegeh gEI&d i T 6l &

315 T 7 U UF H gl foh TR Wi & srgeds 19(1)(T) & dgd sifuaafaa Fi @daar ik @d Td fAsger gaapriar
Aehdif>en et hl AATET d 81 3R UAGR SHied 9§ I8 gl R fomT &% & Ralfém gl oe urdt af goent o A fifsar w8t
g1, Afceh Aepdiieh STaTaaal U= it TS| |1 81 3TH AT i Afdem 3R HA & ded et ifdeRl R +f 39 ufdgd uwE
EEST!

UhR] U JehaH] I eleht SIdTS fdT

TQ2T i egel 3 el foh fUed o au 7 Sk U # e, e Hifsar wfifat ofk wrds Ruidi & f@er smorifaes genan
Gt fohy ST T Yfele shRaTs &l g G A 37T 8, o R B TR R +f ¥are 36 &1

314 BTcT 81 H Ueh aRS TSR & AT goRATST T H 27 S 1 351 hl 7S Teh 3R urufarehl e fSish fham| srorar 3/ & garfees,
3 TSR o fQeTh 599 Uga! oft af 2024 & thengemR guf &Y e oft | 3511 wet foh ueer & Ruifé ot areft afge w=ieri &
et ot aretTT-31enT Hien! IR HehaH gof fhT ST & ATHA T 3T &

35T I A gl foh gfsed fies sifw fear off IR e # UFaRT & G g5l THITEaTR 3R gfcld ShRars i die THI-971 TR
i STIfeR T 81 81 9k JTeTral A g Wi SiHfeieed (CP)) 4 it YRd H U=hRI & & ST SRATS ol e AaTel 31T &

2020 9§ 319 deh o ! hl ST bl A7

35T I A AR AT & 7T &1 & foh avf 2020 T 319 deh 3R el § Uz, f2fSiee difgan wfifat ofik wds Ruidi &
fReT® oSt smuRifaes ATl 6 wde 3fik fAsger gt exvrg Syl

3B SRINT ¥ ITR TG TR 3R Gfetd AgIaereh § S ATH! bl G fchd fAaxor HTH &l off AT 6T &1 A1 81 A ST e ohl
T GRIRAT THTfad gl @t 2l
TR TS § I o4 hl e

HIUT e 3rege = Yleed fies Sift f3an, U aare oifts f3am, At g Uidare STHfeiRgd 3R 3T UGSl & AT-IdT UTtd U=hR Fia-1
g fagvg @ o= f Sy w21

361 gl foh 39 SR W 3R RISl SIRY 6t St Anfgy, difs TaaRT dht Haent-es WdadT, REM 3R Wda ©U ¥ HH e
JfIhR &t gHUTeT atch @ TRIQT fohar ST s |

JS! @eR- gUT AT & IHeAE] ST I A Ut H AR o fGeTh AR Gt fohy STT 38 A bl ciehs AET AHATIEHRR ST i
gt ot


https://www.bhadas4media.com/ajay-rai-nhrc-up-journalist-case/

31T T A 39 [Ag) & SRy I AFarfdeRr ST & g1 Al J Wdd ST e Bl 3iTg ol

35+ 29 gl 7 UAaRT & Raars gut & g fohy ST 38 AT ol &1 ot 9 @il

gift ey & st & USRI WX JeheH His 8 J1d T8l 8l

Srafter sraft ST 7g favmT & e 9, a9 A It ura I off ok Tor uwTE & SR A at 99 a7 gdd et bl 2

GY IR BT ot [T TR TR USAhTIRAT R Ig UABRI I 8

UL & YR H ek AThIdIRITG! deh chls HI @eR fd@M W 377ah ATt geTers gehn fhe 11 %6 8|

foRa=t wR e e ST gent &1 fohai ont fSTer aaR fopam ST genT 81

TG SR 31T USRI & ATH UR TR I ATGRIRAT A ehelH dig &, Al 31Uk a¢ Sl SUV § Ueh el 1T & ey & grael ST @l
AT ot ‘s’ & gt fohar STe

# {9 AT <hl ST R 38T § S oS, el &Y UShR ST 5

TR 3G i oft B 81

3Iriie 3T 1d i o 7 39 ergq vTwon & sreher, aTeR 3fiR Sf¥TSIT @ oigl of 38, I nfecimre &Y TRepR gRT S&dHTe fhy ST 38
TH & THTH §Uehs] & Ta(e, USehR 30 & 4 8¢ §U &l

o R Sifeal & & 918 gu 8!

-3V IUTeaT, IS UABR
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Homefafaestargt Aatey fdare™ # Siersrig 'k NHRC a%&, giuq & &f awre A Ruid

STaTeR ey faemera # SiefvRig W NHRC 9%, €gH ¢ & g | Raid
Raté : LegendNews July 31st, 2026

7% foeeft| T AR ST (NHRC) = STaTeR ety e, 7Y # & G097 & STeTwR1a ol fRIshrd R 997 od gu
fSrenfaenrt, AYRT i ATe I ST R &t ITg & HidR Tae™ Soh RUlE (ATR) Ugd &<t o Ader i3 €1

g PRATs AT hichd! HIIT ISTd GRT SRR fAhrId & YR W I 718 &1 fAiehrra & SIRIY @ 13 § fob fener afiver &
AR STA¥RTE S hRT [t sl ugrs UIfad 8f @l 8, 3 @ Gd YR IR TR T 34 g 73T & dei dafed sifaapria
ERT 99T T§d I9Tdl Thed Tai 314 4|

AT T UIEI0T et & d1E AL AHATAGRR RINT 7 gl foh afe fRIsraa & &g e o1k gt g oird €, af ag faenfdfat &
AHeTSHRT & 7R et a1 ATHT &1 GehaT | SHT el 3@ gU MANT A fAEgd Sifw & foig yemur fSenfaenl, 7Y &t A5Td §e
fReifea srafd & Ruld Jucteer o ot Ader faar &1

g AHAT NHRC & &g Iwam 19033/24/52/2025 & w4 # g5t fohar mar g1 e uema= 6 Raé ured gia & a1 s simit i
32T PIRATs IR fIaR BT

39 TdY | fRIhradehdl 0T IISTqd = har, "faentat st grem, @ ofR uraquf fRYen watea areifHedT git anfgy | got enem
foh Tafdd srfdenrt 2fter uwTelt shen Ia1eH, arfes faenfefat st gRferd vd T ardraRon | fen urd &t ach1”
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